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Shrim atl Tarkeshw arl Sinha: May
I know w hether this scheme will be 
on a Governm ent to Government basis 
or w hether some private firms have 
approached the Government to open a 
cement factory there?

Shri M anubhai Shah: As I have
indicated, a scheme was received 
from a private party  and we consi-
dered it, but because of the railw ay 
communication we had to tu rn  it 
down,

Shri T. B. V ittal Rao: May I know 
w hether the .limestone deposits there 
have been assessed and, if so, w hat is 
the quantity  available?

Shri M anubhai Shah: There has
not been a general assessment, but 
w hat I can say is, pocket assessments 
in different areas have been carried 
out and as a result of that, 31 new 
cement factories have been licensed 
a ll over the country.

Journalists’ Wage Board

f  Dr. Ram Subhag Singh:
| Shri Palaniyandy:
I Shri N arayanankutty  

•1258-A. ^ Menon:
[ Shri Prabhat Kar: 
j Shrimatl Parvathl 
j Krishnan:
L Shri Yajnik:

Will the M inister of Labour and  
Employm ent be pleased to state:

(a) the position regarding the im -
plem entation of the recommendations 
of the W orking Journalists ' Wage 
Board by the new spaper proprietors;

(b) w hether it is a fact th a t the in-
terim  stay granted by Suprem e Court 
to the Express Newspapers (P rivate) 
Lim ited against enforcem ent of wage 
board decisions apply only to tne em-
ployees of the above concern; and

(c) the action Governm ent propose 
to take to ensure the im plem entation 
of the decisions by other newspapers 
which have not questioned the Act 
before the Suprem e Court?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) O ur inform a-
tion is tha t while a few newspapers 
are implementing the decisions of
the Wage Board, there are several 
which have not done so. We have 
no detailed inform ation because the 
S tate Governments are prim arily  res-
ponsible for the adm inistration of the 
Act.

(b) Yes.

(c) The S tate Governments and 
Union Territories have been request-
ed to take steps to ensure th a t the 
new spaper esablishments im plem ent 
the decisions of the Wage Board, ex-
cept those who may have obtained 
stay order from the Court.

I may add that am icable settlem ent 
has been reached between the parties 
a t the instance of the Suprem e Court 
during the course of the hearing of 
the petitions on 26th August, 1957 
w ith regard to the paym ent of the 
current dues, as p er the  decision of
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the Wage Board. It is hoped that 
this part of the decision of the Wage 
Board will now be speedily imple-
mented.

Dr. R*m Subhzg  Slngb: Is it true 
that the abbence of finality for non- 
unplementation of the decision of the 
Wage Board is slowing the process of 
implementation of tiiat decision and, 
if so, may I know whether the Gov-
ernment propose to take any measure 
to cover that lacuna and set up an 
enforcing machinery for implement-
ing that decision in consultation with 
the State Governments?

Shri Abid AU: No, Sir. This is not 
the position.

Dr, Ram Subhag Singh: May 1 know 
whether the Government will make 
another effort to have a direct talk 
between the proprietors of the news-
papers and the working journalists 
regarding the implementation of this 
decision?

Shri Abid Ali: As I have already 
submitted, the situation has now taken 
a favourable turn, and we hope that 
this part of the decision will be imple-
mented, and whatever may be neces-
sary in this regard we w 11 do and 
also request the State Governments 
to take the necessary steps.

Shri Prabhat Kar: May I know 
whether, m view of the longstanding 
dispute, the Government is prepared 
to use its good offices to see that now, 
after the Supreme Court has vacated 
the interim stay on the Wage Board, 
this part of the decision is imple-
mented’

Shri Abid Ali: Always.

Shri T. B. Vittal Rao and Shri 
Yagnik rOi><2—

Mr. Speaker: Shri Yagnik. The hon. 
Members will look a t the Order Paper 
and whenever an hon. Member who 
has tabled a question rises, the other 
hon. Members will kindly resume 
their seat*.

Shri T. B. Vittal B*o: One name
has been added later.

Shri Bimal Ghose: We looked at the 
Order Paper.

Shri Yagnik: May I know w hether 
the Government will hx a time-limit
01 <?ne month within which aii the 
S tate Governments should be requir-
ed to implement the compromise, so 
to say, tnat has been arrived a t on 
tne 2bth August?

Shri Abid All: The State Govern-
ments could not implement this deci-
sion It is for the employers to imple-
ment it, and the S tate G ovenunenu 
will be heipful w herever necessary.

Shri N arayanankutty Men on: In
view of tne tdct tnat the penal pro-
vision:, in tne Wage Board decision 
aie so inadequate to compel tne 
implementation ot the award oy the 
new ^papcrowners, may I know 
wnetner tne Government will consider 
tne question of revising the main pro-
v ision  of the Bill bo tnat much more 
aulnonty is made available and the 
decisions, put tnrough quickly?

Shri Abid Ali: This question was
in dispute, and theiefore, the parties 
went 10 court. A stay order was 
obtained. Now, as I have submitted, 
the situation is much hopeful for the 
employees. A ll those assumptions do 
not arise a t this stage.

Shri T. B. Vittal Rao: May I know 
with regard to the payment of arrears, 
whether the Ministry has given up its 
effort to bring an out-of-court settle-
ment?

Shri Abid Ali: These parties have
now arrived a t a settlement in the 
court itself, and the case is fixed for 
the 29th October.

Shri T. B. Vittal Rao: W ith regard
to the arrears.

Shri Abid AH: W ith regard to the
arrears, the parties have come to  a  
settlement that they will not claim 
at present, and the employers b a n  
agreed to pay the current due*.
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Dr. Ram S a b h a ; Singh: May I
know w hether there is any proposal 
before the  G overnm ent to pu t the 
decisions of such a Wage Board and 
tribunals beyond the jurisdiction of 
the Suprem e Court?

Shri Abid All: That is am ending
the  Constitution. A t present, there
is no such proposal.

Indian Delegation to W estern 
Countries

*1259. Shri J. R. M ehta: Will the
M inister of Commerce and Industry  
be pleased to sta te w hether the dele-
gation of Indian Industrialists visiting 
W estern Countries in Septem ber next 
in order to stim ulate foreign colla-
boration in India’s industrial develop-
m ent through capital participation as 
well as supply of m achinery on 
deferred  paym ent, have been given an 
indication of the Governm ent’s m ind 
as to the term s on which this capital 
participation and supply of m achinery 
m ight be secured?

The M inister of Industry  (Shri 
M anubhai S hah): They have been 
generally briefed on various points 
including those referred  to by the 
Hon*ble Member, though any concrete 
proposals which m ay em erge w ill 
na tu ra lly  have to be considered on 
merits.
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Shri J. R. M ehta: May I know
w hether this delegation is expected to 
prom ote the interests of the public 
sector along w ith those of the private 
sector?

Shri M anubhai Shah: This delega-
tion is composed of all the leading 
industrialists of the country and they 
have nothing to do w ith the public 
sector, development in which is pro-
ceeded w ith by the G overnm ent on a 
Governm ental basis.

Shri 3. R. M ehta: May I know w hat 
precautions, if any, have the G overn-
m ent taken to see th a t the efforts of 
this delegation, laudable as they m ay 
be, should not prejudice the in terests 
of the public sector?

Shri M anubhai Shah: No, Sir. T hat 
really  does not arise, because, under 
the industrial policy, schedules I, II 
and III have been clearly defined, and 
there cannot be an im pingem ent of 
one sector on the other.

Shri Heda: May I know w hether 
the delegation is keeping the Govern-
m ent in touch from  tim e to tim e 
w hen it moves from one country to 
another?

Shri M anubhai Shah: I t is purely  
a non-official delegation. There is 
neither necessity nor direction for the 
delegation to keep the Governm ent 
inform ed from  tim e to time. The 
delegation will give a report on the 
completion of its tour.

Shri G ajendra Prasad Sinha: May I
know w hether there is any repre-
sentative of the small-scale industries 
included in this delegation and if not, 
why?

Shri M anubhai Shah: As the  House 
is aware, this is a high-level delega-
tion for large-scale industries. We 
are also sending m any delegations for 
small-scale industries. F or instance, 
another delegation has gone to  W est 
G erm any specifically for the study 
and collaboration of sm all industries.

Shri B. S. M urthy: May } know
w hether our am bassadors are sending
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